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For the applicant ; 	I.R.K.Diakrabort Thakur, counsel, 

• For the respon$ents/: i1r. IK.Baniepadhyy, counsel. 
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£ R D E 

D.Purkayastha, J. M. 

Li.counsel for both the parties sumit that the crier 

passal in the Z.A. has been caJiplielwiti substantially and 

that the applicant is Only aggrievel regrding payment or prvilHeflt 

f'.uni am,unt. 

2., 	In View of the abave sub miss lens, this centsrrt petition is 

$ispasel of. The responlents shall cins4er payment of prIvi1it 

funi amount to the applicant, in accarIarca with the rules. 

3. 	No •rier is male as to costs. 
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